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Sale of Products at Premium by M/s.
Motor Endusiries Company Lid.,
Bangalorg

976. SHR]I K. A, RAJAN: Will the
Minister of LAW, JUSTICE AND COM._
PANY AFFAIRS be pleased to state:

{a) whether Government are aware
that M/s. Motor Industries Company
Ltd. (MICO), Bangalore, a company
under MRTP Act and also sole pro-
ducers of nozzels, elements and de-
livery valves and complete pumps
and injectiong are selling their pro-
ducts at a premium by its own distri-
butors;

(b) whether Government are also
aware that there is g shortage ot
these products, real er artificial;

(c) if the answe; to parts (a) and
(b) is in positive, what action is being
taken against this firm under the
provision of MRTP Act; ang

(d) whether Government have a
proposal under consideration to issue
more licences for manufacture of
these items?

THE MINISTER OF LAW. JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKER): (a) to (d). M[s,
Motor Industries Company Limited
(MICO), Bangalore are the dominant
suppliers of fuel injection equipmeth's
to the Awytomotive Industry in the
country. Due to considerable increase
in the production of commercial vehi-
cles and tractors during the last two
Years, the company has not besn able
to meet the full requirements of these
industries even though all possible
assistance was given to them LV Gov-
ernment for increasing their produc-
tion. The Government has been re-
ceiving complaints against the company
from time to time alleging, inte~r-:lia,
artificial shprtages and :harging cf
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prices at premium in the supply -of th%
spare parts like fuel injection pumyps
and their parls manufactured hy the
company. There is also an allegation
that there has been a 100 per cent in-
crease in prices by the company in one
Year in respect of the products man..-
factured py it. These allegations aye

being investigateq by the MRTP Con -
mission,

There have also been allegations of
various types of
practices
company, The

restrictive
practised by the
Commission ins-
tituted three against the
company on applications fileed by
the Registrar, Restrictive Trad: Agree-
ments under Section 10(a) (iii) of the
Monaopolies and Restrictive Trade Pruc-
tices Act, 1969. In one case the inquiry
was terminated by the Commissicn as
the agreement/arrangement containing
the restrictive trade practices complair?—
eq of had expired by efflux of time. In
the other two inquiries, the Commis-
sion passed ‘cease and desist’ orders.
Some of the allegations regardjng res-
trictive trade practices are still under
investigatiion py the Commission,

trade

inquiries

The Government have also made
efforts to encourage setting up of alter-
native sources of 'supply of these items
in order to meet the requirements uf
the automotive industry in the country
and a proposal to grant an Industrial
licence to another firm in this Reld is
under consideration, M/s. Motor In-
dustries Company Limited have zlso
made on 20-2-80, an applicatiorn under
Section 21 of the M.R.T.P, Act to effect
substantial expansion in thé manufac-

ture of spark plugs, pumps, nozzl:s,
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Item of manufacture

Annual capacity in Nos.

Present Licensed | Expansion proposed
capacity -
1 Spark plugs . 60,00,000 90,00,000
2 Single Cylinder pumps . . . . 5.40,000 1,83 ,o<;o
s  MultiCylinder pumps including Distribution
and Multifuel type. . . . . 1,65,500 1,34:500
4 Nozzle holders . . . 9,60,000 5,40,000
5 Nozzles . . 42,00,000 18,00,900
6 Filters 1,12,500 1,47,500
7 Elements . . 36,00,000 2%7,00,000
8 Delivery Valves 47,500,000 32,50,000
—_ - — .

This application is under consideration of Government,
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Availability and requirement of Powexr
in the Coundry

979. SHRI BALASAHEB VIKHE
PATIL. .

Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state: R

(a) whether he is aware tha; power
situation all over the country has
worsened over the past few weeks;

(b) if s0, what is the present power
position in the country State-wise, in_
dicating availability and requirement;
and

(c) ’whnt actign: has . been taken. by
Government to improve the .position

in general in the country and Maha-
rashtra in particular? RRIEEE

THE MINISTER OF ENERGY

AND IRRIGATION 'AND COAL
(SHRI A. B. A. GHAN1 . KHAN
CHAUDHURY): b (a) and o (B It
is not correct to say that pow-

er supply sjtuation iti""tﬁ:é "eountry
has deteriorated’ during the past -
weeks. However, a number of States





